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Joint Inspection Report in compliance of Hon’ble National Green Tribunal, Southern 

Zone, Chennai order dated 30.07.2021 in OA No. 161/2021 (SZ) regarding remediation 

of mercury contaminated soil at M/s Hindustan Unilever Limited (HUL), Kodaikanal  

 

1. Background: 

Hon’ble Tribunal in the matter of OA No. 161/2021 order dated 30.07.2021 constituted a joint 

committee and directed as follows: 

 

“… In order to ascertain the genuineness of the allegations made in the newspaper report and 

also the alleged violations of directions issued by the NGT PB, New Delhi in OA no. 211/2018, 

we feel it appropriate to appoint joint committee consisting of 1) A Senior Scientist from CPCB, 

Regional Office, Chennai and 2) a Senior Scientist from TNPCB as designated by its Chairman 

to inspect the area in question and submit a report as to whether the directions issued by the 

Principal Bench in the year 2018 in OA no. 211/2018 are being strictly complied with by the 

5th respondent/HUL while undertaking the remediation process and if there is any violation, 

what is the nature of violations committee by them and if any, environmental compensation has 

to be imposed on account of such violations, then the committee is also directed to assess the 

environmental compensation and submit the report to this tribunal on or before 31.08.2021 by 

e-filing. 

 

In mean time committee is directed to inspect the area immediately, file an interim report 

regarding any prima facie violation before that date…” 

 

A copy of the said order is annexed at Annexure-1. 

 

In compliance to the Hon’ble Tribunal order, following officials from CPCB and TNPCB 

jointly inspected the contaminated area of M/s Hindustan Unilever Limited (HUL), Kodaikanal 

on 17.08.2021: 

 

Officials From CPCB, RD, Chennai 
Officials from TNPCB , DEE Office, 

Dindugal 

i. Smt. H.D. Varalaxmi,  

Scientist-D & Regional Director 

 

ii. Sh. R. Rajkumar, Scientist-D 

i. Dr. R. Chandrasekaran 

DEE, Dindugal 
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Officials of M/s HUL present during joint inspection  of the Committee 

i. Sh. Sanjay Harlalka, GM - Plastics and Network Design  

ii. Sh. John George, Manager Remediation Works 

iii. Sh. Manivasagam, Factory Manager 

iv. Sh. Suresh Babu, Project Manager 

v. Smt. Sharmila, SHE Executive  

 

2. About M/s HUL Contaminated Site 

Environmental Site Assessment and Risk Assessment Studies, carried out in post closure of 

factory operations, reported the fact that three areas within the factory premises with elevated 

mercury concentrations in soil requires remediation. The soil contamination was due to the air 

containing mercury vapours from the manufacturing sections settling down close to the 

manufacturing buildings over 18 years of operation. 

 

NEERI evaluated different technologies for undertaking soil remediation and recommended 

that soil washing and vacuum retorting are the most appropriate technologies suited for the site 

remediation. Further, IIT Delhi, Central Soil Water Conservation Research Training Institute 

(CSWCRTI), Ooty and National Botanical Research Institute (NBRI), Lucknow also carried 

out studies individually. Based on the above study reports, the Scientific Expert Committee 

recommended that the Site Specific Target Level (SSTL) as 20 mg/kg (total mercury) for 

remediation of soil. The Committee also recommended to proceed the clean-up of 

contaminated soil within the premises. The CPCB has agreed with the SSTL of 20 mg/kg (total 

mercury) for Kodaikanal contaminated area. 

 

Following all the above, as the first stage of soil remediation, the TNPCB granted permission 

to M/s HUL on 30th December, 2016 to conduct the soil remediation trial at the site, using the 

remediation pilot plant that had previously been installed at the site. Soil remediation trials 

were conducted in two phases. In the first phase non-contaminated soil was undertaken 

between 16th August, 2017 and 29th September, 2017 to stabilize the remediation equipment 

and to set the preliminary operating parameter and in the second phase contaminated soil trials 

between 4th October, 2017 and 18th November 2017.   
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The findings of trial run were presented to the Scientific Expert Committee (SEC) meeting held 

on 21.11.2017 wherein the unit was asked to submit the up-scaling plan for soil washings, 

improvement plan to retort pilot. Further to the submission of up-scaling plan by the unit, the 

SEC meetings were conducted on 19.03.2018 and 17.05.2018 and committee recommended 

that the approval by TNPCB be given and commence the soil remediation works. Then the 

TNPCB granted permission to the unit on 4th June 2018 to commence the soil remediation 

work with the SSTL (remediation standard) of 20 mg/kg. 

 

Based on the soil survey study conducted in the premises, contamination was identified in 4 

acres of area out of 20.03 acres of the factory land. As per the study estimated quantity of soil 

to be evacuated, treated and remediate is 14,000 to 15,000 MT around the depth of 30 to 60 

cm, whereas in few areas it may have to go deeper also. The mercury contamination is less than 

100 mg/kg around 85 to 90 % of the identified area and 10 to 15% above 100 mg/kg. The aerial 

view of the site is shown below: 
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3. Directions of Hon’ble Tribunal, PB, Delhi in OA No. 211/2018 in the matter of 

Navroz Mody Vs. Union of India &Ors. 

An application was filed before the Hon’ble NGT, Principal Bench in OA No. 211/2018 

challenging the TNPCB letter dated 04.06.2018. The applicant’s main contention was on the 

SSTL (remediation standard).  The applicant prayed that the remediation standard to be fixed 

as 6.6 mg/kg instead of 20 mg/kg. The Hon’ble NGT (PB) in its order dated 1st August, 2018 

directed the CPCB to secure an expert opinion whether the SSTL of 20 mg/kg is the right 

remediation standard, or the Screening level of 6.6 mg/kg is the right standard. 

 

Accordingly, CPCB constituted an expert committee consisting of 8 members from IIT Delhi, 

IIT Bombay, IIT Madras, IITR Lucknow, NEERI Nagpur, AIIMS Delhi and ICMR Delhi.  The 

expert committee members met on 12th and 24th September, 2018 and deliberated on the SSTL 

(remediation standard).  Based on the opinion of the expert committee, CPCB has filed an 

affidavit before Hon’ble NGT(PB) recommending 20 mg/kg as the SSTL for remediation of 

mercury soil contaminated site at M/s HUL Kodaikanal. 

 

Hon’ble NGT, PB, Delhi in its order dated 01.11.2018 has accepted the opinion of CPCB and 

directed to carry out the remediation work as per the recommendations, which is as follows; 

 

(i) To permit remediation of mercury contaminated soil in the premises of closed 

thermometer factory and its adjoining areas to the recommended remediation 

target level of 20 mg/kg (total mercury) with valid authorisation from Tamil Nadu 

Pollution Control Board. 

(ii) Considering the reported environmental impacts in Pambar Shola river in down 

gradient of closed thermometer factory, it is proposed that a detailed site 

assessment be carried out to ascertain the extent of contaminated and if required, 

an ecological risk assessment study may also be carried out.  

 

As per the direction of Hon’ble NGT, the trial runs to be monitored by the SECM, TNPCB & 

CPCB. 

 

Further, the applicant appealed Hon’ble NGT, PB order dated 01.11.2018 in OA No. 211/2018 

before the Hon’ble Supreme Court, whereas the appeal was dismissed.  
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4. Progress of Remediation Work 

 

(i) Statutory approvals: 

M/s HUL has informed that they have obtained various statutory permissions/NOCs/ 

clearances for starting the soil remediation work such as TNPCB, Hill Area Conservation 

Authority, Forest Department, Industrial Safety and Heath, TN Power Generation & 

Distribution, Directorate of Public Health, District Collector and Kodaikanal Municipality. The 

details are as follows: The NOC/Approval copies are annexed at Annexures 2A to 2Q. 

Statutory Authority Permission/ NOC obtained for 

Tamilnadu Pollution Control Board Soil remediation permission, Consent to 

Establish, Consent to Operate (soil washing), 

Consent to operate full scale 

Hill Area  Conservation Authority after NOC 

from Kodaikanal Municipality, Dy. Director 

Town and Country Planning, Forest 

Department, PWD Water Resources , 

Agricultural Department, Geology & 

Mining, District Collector , AAA Committee   

Soil remediation and associated civil work 

Industrial Safety and Health Factory licence – power & manpower, layout 

approval, contract labour approval 

TN power generation & Distribution  Electrical drawing approval, Increase in MD 

from 300 to 900 KVA, Electrical inspection 

Kodaikanal Municipality with the 

recommendation from HACA and NOC 

from the Dy Director Town and Country 

Planning & Dy Director of Public Health 

Services . 

Soil remediation and associated civil work 

NOC from Tahasildhar, Agriculture 

Engineering, Forest Department, District 

Collector & DFO 

Tree removal to facilitate the soil 

remediation  

Geology & mining Use of heavy earth moving machinery  
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NOC from Tahasildhar, Agriculture 

Engineering, Forest Department, District 

Collector & DFO  

Entry into reserved forest for  sampling 

(Weekly sampling @ factory boundary, 

Pambar Shola Study by NEERI Pre & Post 

monsoon) 

 

(ii) Committees Constituted for monitoring of Remediation Work 

 

The Supreme Court Monitoring Committee (SCMC) on Hazardous Waste was constituted by 

the Hon’ble Supreme Court for monitoring implementation of the directions of the Hon’ble 

Supreme Court in its order dated 14.10.2003 in W. P. (C) No. 657/1995, in the matter of India 

Research Foundation Vs Union of India & Others.  

 

The SCMC visited different states including Tamil Nadu for the mandate given by the Hon’ble 

Supreme Court.  In its part of the visit to industries in Tamil Nadu, the committee visited the 

closed thermometer factory of M/s HUL, Kodaikanal on 20th September 2004.  In its visit 

report, “TNPCB is directed to make an assessment of the extent of contamination and to 

calculate the costs involved in rehabilitation/remediation of contaminated areas in association 

with a reputed organisation such as NEERI. TNPCB is further responsible for ensuring that 

costs of such remediation are borne by Hindustan Lever Ltd, if necessary, by invoking rule 

16(2) of the said rules “ 

 

Thereafter, a sub-committee of the SCMC visited Tamil Nadu and reviewed the directions 

issued by the SCMC HUL, Kodaikanal remediation related issues were also reviewed by the 

SCMC, and directions were issued: 

 

• 18.07.2005 – Defining the role of Local Area Environment Committee LAEC – 

protocol for decontamination need not be approved by the LAEC- only the SCMC or 

the TNPCB can approve or clear the protocol – LAEC needs to be informed of the 

action proposed to be carried out – HUL may proceed with decontamination. 

• 16-08-2005 – directions w.r.t. decontamination and rehabilitation at HUL. 

• 05-09-2005 – constituted Scientific Experts Committee (SEC) for oversight of 

decontamination work 
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• 07.02.2006 – recommended risk assessment study to develop a soil remediation 

criterion for the site is to be taken up 

 

Further to the above, all decontamination and remediation activities at the site are undertaken 

based on the recommendation of the ‘SCMC constituted Scientific Experts Committee’ and 

orders from TNPCB. The remediation work is undertaken under the guidance of the NEERI, 

as per the direction from the SCMC.  The LAEC is associated with the remediation, as advised 

by the SCMC. The composition of SEC & LAEC are given below; 

 

Scientific Experts Committee 

Dr. T Thirunalasundari  

Retd. Professor and Head of Department of Industrial Biotechnology 

Bharathidasan University 

Member 

Dr.  K. Dharmalingam 

Retd. Emeritus Professor Madurai Kamaraj University & Presently 

Director – Research,  Aravind Medical Research Foundation 

Member 

Dr. T. Rajendran 

Retd. Professor of Chemistry ,  Vivekananda College, Madurai  & PSNA 

Engineering College, Dindigul 

Member 

Dr. S Rajamani 

Retd. Director Grade Scientist , CLRI – CSIR , Chennai 

Member 

Dr. S K Bhargava 

Former Chairman, State Expert Appraisal Committee , U P,  Former Chief 

Scientist & Head, Indian Institute of Toxicology Research, Lucknow 

Member 

Dr. P Singaram 

Retd. Professor, Tamil Nadu Agriculture University, Coimbatore 

Member 

 

Local Area Environment Committee ( LAEC ) 

Revenue Divisional Officer, Kodaikanal Chairman 

The District Environmental Engineer 

Tamil Nadu Pollution Control Board 

Convener 

The Municipal Commissioner, Kodaikanal Member 

Sri. K Gopalakrishnan,    

Pond’s Hindustan Lever Ex-Employees Association, Kodaikanal 

Member 

 

Sri. Raja Mohamed,  Member 
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Pond’s Hindustan Lever Ex-Employees Association, Kodaikanal 

Dr. C Thamarai Selvi,     

Assistant Professor, Mother Terresa Woman University, Kodaikanal 

Member 

Thiru. Navroz Mody,     

Tamil Nadu Alliance Against Mercury, Applicant OA No. 211/2018 

Special 

Invitee 

Smt. Meena Subramanium, Villa Prakriti Special 

Invitee 

The Factory Manager, Hindustan Unilever Limited    Industry 

 

(iii) Site Preparatory work  

 

The contaminated site is marked as three Area A, B & C having area of 4450 sq. m., 3269 

Sq. m & 10139 sq. m respectively. The contaminated areas are divided into zones (100m x 

100m), zones are divided into blocks (one zone into 10 blocks of 10m x 10 m), blocks are 

divided into grids (one block into 25 grids of 2 m x 2 m).  The smallest area for excavation 

is 2m x 2 m grid. So that the work progress of the remediation shall be assessed & monitored 

easily. The contour of soil contaminated area is shown below: 
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During the excavation of soil in the remediation area, chances are there for soil erosion & 

tree falling, so HUL has obtained permission for cutting the 440 trees in the remediation 

site, in which 425 trees were removed so for and stored. The cutted trees will be disposed 

for incineration after approval of TNPCB. 

 

Soil erosion control measures are taken as per the guidance from IISWC. These measures 

include 6 soil retaining walls, one silt settling tank & 4 silt traps, trap structure provided in 

the drains to hold back the soil. The soil collected in silt traps will be removed and taken for 

remediation. During the rain, work will be stopped and pits shall be covered with tarpaulin 

until a time surface water runoff cease across excavation area. Surface water will be routed 

thru silt settling tank and silt traps. The excavated area after backfilling, will be covered 

with geo-jute blankets and planting grass carpets to avoid soil movement in erosion.  

 

(iv) Commissioning & Operation of machinery for soil remediation  

 

Soil Washing Plant, Soil Retorting Plant, Process Water Treatment Plant, Grey Water 

Treatment Plant, Sewage Treatment Plant & Air Handling Units,  

 

Soil Washing plant consists of log washers, washing nozzles, vibratory sieves, hydro 

cyclone etc. connected with a series of conveyors. The soil particles from water is separated 

using decanters & filter press. During the soil washing process, the mercury content is 

getting concentrated in the finer fractions. The washed soil is removed as five fractions 

based on the sizes 1st fraction above 25 mm size, 2nd fraction 5 – 25 mm size, 3rd fraction, 

1.5 to 5 mm size, 4th fraction 75 micron to 1.5 mm and last fraction less than 75 mm. The 

mercury washed is got concentrated in the last fraction less than 75 mm, which is further 

taken to Retorting. The Other four fraction, it is ensured that mercury content is less than 20 

mg/kg and sent for refilling after validation test by NEERI. If the mercury content is more 

than 20 mg/kg, then the fractions are again sent for washing. The process of remediation 

work is shown below; 
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As on the date of inspection on 17.08.2021, 3 batches of non-contaminated soil of 65 MT 

and 36 batches of contaminated soil of 244 MT (net weight), out of which 181 MT of washed 

soil from four fraction is stored for refilling. The soil to be refilled is kept in the open yard 

covered with tarpaulin sheet. The remaining 63 MT of soil obtained from last fraction 

containing mercury is stored in the drums in the closed shed for further processing in 

retorting. During the inspection, samples of washed soil stored in open yard is collected and 

sent for analysis. 

 

The Retorting plant was imported from the Germany and completed erection in the Month 

of February 2021. Presently, the plant is under trial commissioning. As on the date of 

inspection on 17.08.2021, 45 T MT (net weight) mercury concentrated soil from washing 

process is tested in retort. The retorting process is yet to stabilise and thereafter 

commissioning trials will be undertaken to establish the capacity of the plant and output of 

retorted soil meeting the remediation standard before the Soil Retorting Plant is ready full-

scale remediation 

 

The process flow diagram is shown below: 
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Washing of Contaminated Soil  

 

Retorting Process 
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The wastewater generated from the washing process is estimated around 300 KLD for which 

ETP is provided. The ETP consisting of Grid Chamber, collection tank, equalisation tank, 

dosing system, flocculation tank, lamella clarifier, filter feed tank, sand & carbon filter, 

treated effluent collection tank and filter press. The treated wastewater is again recycled for 

washing. 

 

Other than the above remediation & treatment facilities, M/s HUL has provided analytical 

lab and occupational health centre. 

 

Soil excavation, Soil commissioning trials in Soil Washing plant and Soil Backfilling 

activities were stopped between 07.05.2021 and 10.08.2021 due to Covid lockdown 

 

(v) Present Status of Soil Excavation  

 

The excavation is taken up in layers of 30 cm depth. After sampling and analysis of samples 

collected at 5 cm and 25 cm depth in a grid of 2m x 2 m and if the mercury content is above 

20 mg/kg it is excavated up to a layer of 30 cm depth. The excavation in a grid from a block 

will be continued in layers of 30 cm till the mercury content is less than 20 cm. At present, 

E0607, E0707, E0608 & E0708 blocks are being excavated and soil excavated from 

retaining walls totalling 249 T (net weight) were moved for soil washing. Thereafter, the 

mercury content in the grids on the block of area is validated by NEERI by taking 

independent sampling and analysis. The washed soil having mercury below 20 mg/kg stored 

is about 181 MT, which is to refilled in the excavated area after mixing the fresh soil. So 

far, no backfilling activity has taken place.  This treated soil only stored at the site as heaps 

of soil and covered with tarpaulin before backfilling. 

 

Soil meeting the remediation standard of 20 mg/kg, from 4 streams of output from Soil 

washing Plant, output of Soil retort, natural soil will be homogenised using a homogeniser 

and will be refilled. 

 

 

 

(vi)  Monitoring at Remediation Site 

 

At present, NEERI and IISWC personnel are posted at the site for monitoring the 

remediation process, taking samples, analysing Hg content and giving clearance at every 
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stage of remediation. In addition, Senior Scientists visit the site periodically for reviewing 

the remediation work at Kodaikanal site. 

 

Soil samples from the contaminated area, soil washing, retorting, homogenisation process, 

silt trap, water sampling from wastewater treatment plant are taken in a defined frequency 

as per the Monitoring Framework given in the Upscaling plan. In addition, Air monitoring 

at the workplace, Air Handling Units (19 nos.) whenever the equipment in the section are 

operational and fence line monitoring for mercury are carried out as per the monitoring 

Framework.     

The analysis of mercury content is being carried out in the laboratory established at the site 

and records are being maintained. 

 

Summary of the work progress 

The chronological summary of the work progress carried out by HUL is as follows:  

Date or period Event or Task carried out 

01-11-2018 Order from the Hon’ble Principal bench of the NGT 

Nov 2018 to     

Feb 2019 

Soil treatment equipment soil washing , soil retort and other equipment  – 

finalisation of specification, vendors, and ordering 

13-12-2018 SEC Meeting ( Meeting #1 : Soil remediation ) @ Madurai 

17-01-2019 Indian Institute of Soil and Water Conservation Director Dr. O.P.S. Khola, IISWC 

– Ooty visited the site w.r.t the guidance on soil erosion control measures, soil 

rehabilitation and vegetation. Also inspected the trees identified for removal to 

facilitate soil remediation 

07-02-2019 SEC Meeting ( Meeting #2 : Soil remediation ) @ Madurai, Visit of 

Dr.S.K.Bhargava SEC member at site 

20-02-2019 HACA clearance for soil remediation and associate civil work 

05-03-2019 Dismissal of an appeal made by applicant in the matter of OA no. 211/2018 

against the NGT order by the Supreme Court 

March 2019 Upgradation of Occupational Heath Centre 

April 2019 Upgradation of Analytical Lab 

14-05-2019 Contaminated soil, building debris and vegetation stabilization Trials @ TSDF, 

Virudunagar 

06-05-2019 to 

19-09-2019 

Delineation of contaminated Area A, B & C  for remediation 
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Apr 2019 to     

Jan 2020 

& 

Oct 2020 

Site preparation activities for soil remediation: 

(i) Soil retaining walls (6 nos.) 

(ii) Construction of silt setting tank and upgrading of silt traps (4nos)  

(iii) Longitudinal wall & Drains around contaminated area ‘C’ 

(iv) Approach roads for access to contaminated area 

(v) Weighbridge 

02-01-2020 to  

31-01-2020 

Trees removal to facilitate soil remediation 

18-03-2020 Consent to Establish for soil remediation facilities granted by TNPCB 

23-04-2020 to 

22-05-2020 

Covid 19 –  1st lockdown period 

July 2020 Installation of Soil Washing Plant 

Oct 2020 Installation of  Process Water Treatment Plant & 400 KL water storage tanks. 

Oct 2020 Upgradation Grey Water Treatment Plant & Sewage Treatment Plant 

June 2020 Installation of Air Handling Units (12 nos.) 

Mar 2020 Installation of electrical infrastructure – Transformer, MV Panel, SSB etc 

23-09-2020 to   

03-10-2020 

Pambar Shola and River sampling by NEERI 

28-12-2020 Consent to Operate Soil Washing Section ( Phase 1) 

12-01-2021 LAEC meeting held ( Online ) 

Jan & Feb 2021 Mechanical assembly testing of Soil Washing Plant 

Jan & Feb 2021 Installation of addl. AHUs including wet scrubber  ( 7 nos.) 

23-Feb-2021 Commissioning Trials of Soil Washing Plant  

15.10.2020 to 

11.02.2021 

Receipt of consignment from econ Germany, Installation of Soil Retort – 

Mechanical Assembly  

08-03-2020 to  

16-03-2021 

Pamber Shola and River sampling by NEERI 

May 2021 Electrical MD increase & Standby DG installation 

05-05-2021 Consent to Operate for full scale soil remediation. 

10-05-2021 to 

28-07-2021 

Covid 19 – 2nd lockdown period 

May 2020 Maintenance on retort heating modules installation & Retort Safety Devices 

Testing with limited resources 

12-06-2021 Maintenance, testing of retort running and operational parameters setting with 

limited resources  

10-08-2021 Hazardous Waste Authorisation granted by TNPCB 
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11-08-2021 Soil Washing Plant Commissioning Trials & Soil Retort testing are underway 

24-06-2021 TNPCB inspection post news in dailies by JCEE , DEE, AEE  - inspection on 

HWA 

17-08-2021 NGT committee inspected the site in the matter of OA no. 161 of 2020 

26-08-2021 SEC Meeting ( Meeting #3 : Soil remediation ) Online 

 

5. Details of Consents & Authorisation issued by TNPCB 

Consents 

TNPCB has issued Consent to Establish taking into account the Scientific studies conducted 

earlier and the Hon’ble Apex Court, the NGT directions, to carry out the soil remediation work 

vide Proc No. T2/TNPCB/F.1039DGL/RL/DGL/W&A/2020 dated 17/03/2020 with the 

validity up to 31.03.2024 for the following. 

 

1. Treated Soil-650 T/Month 

2. Mercury- 10 Kg/Month. 

3. Sewage-  7.0 KLD- On land for gardening  

4. Trade Effluent-I - 300.0 KLD {290 KLD - Recycled for soil washing process, 5 KLD 

- On land for irrigation, 5 KLD - Soil dust suppression} 

5. Trade effluent-II - 4.0 KLD {1.5 KLD- Recycled for soil washing process, 2.50 KLD 

- Recycled for toilet flushing} 

 

Further, TNPCB has issued partial Consent to Operate- (CTO phase - I) to the unit vide Proc 

No. T2/TNPCB/F.1039DGL/RL/DGL/W&A/ 2020 dated: 28/12/2020 with a validity up to 

31.03.2021  

 

Presently, TNPCB has issued Consent to Operate (CTO for entire process). 

T2/TNPCB/F.1039DGL/RL/DGL/W&A/2021 dated: 05/05/2021 with valid upto 31.3.2022  

 

 

Authorisation 

TNPCB has issued Hazardous Waste Authorisation vide Prco No. T2/TNPCB/F.1039DGL/ 

HWA/RL/DGL/2021 dated 10/08/2021 with valid upto 31.3.2023 for the following waste 
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Schedule / Name of the 

Processes 

Name of 

Hazardous 

Waste (with 

category No) 

Quantity 
Activities for which 

Authorization is issued 

Schedule I /5. Industrial 

operations using mineral or 

synthetic oil as lubricant in 

hydraulic systems or other 

applications 

5.1-Used or spent 

oil 

2.0 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

TNPCB Authorized 

Recycler (Recyclable) 

Schedule I /35. Purification 

and treatment of exhaust 

air/gases, water and waste 

water from the processes in 

this schedule and common 

industrial effluent treatment 

plants(CETP’s) 

35.2-Spent ion 

exchange resin 

containing toxic 

metals 

1.0 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

Common TSDF of 

TNWML, Viruthunagar for 

landfill (Landfillable) 

Schedule I /35. Purification 

and treatment of exhaust 

air/gases, water and waste 

water from the processes in 

this schedule and common 

industrial effluent treatment 

plants (CETP’s) 

35.3-Chemical 

sludge from waste 

water treatment 

80 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

Common TSDF of 

TNWML, Viruthunagar for 

landfill (Landfillable) 

Schedule I /35. Purification 

and treatment of exhaust 

air/gases, water and waste 

water from the processes in 

this schedule and common 

industrial effluent treatment 

plants(CETP’s) 

35.1-Exhaust Air 

or Gas cleaning 

residue 

12.5 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

Common TSDF of 

TNWML, Gummidipoondi 

for Incineration Incinerable) 

Schedule II /Class A: Based 

on Leachable Concentration 

Limits [TCLP/STLC] 

A7-Mercury 

concentration 

limit equal to (or) 

more than 0.2 

mg/L 

73.25 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

Common TSDF of 

TNWML, Viruthunagar for 

landfill (Landfillable) 

Schedule II /Class A: Based 

on Leachable Concentration 

Limits [TCLP/STLC] 

A7-Mercury 

concentration 

limit equal to (or) 

more than 0.2 

mg/L 

19.5 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

Common TSDF of 

TNWML, Gummidipoondi 

for Incineration  

Incinerable) 



17 
 

Schedule II /Class B: Based 

on Total Threshold Limit 

Concentration [TTLC] 

B1-Asbestos 

concentration 

limit equal to (or) 

more than 10,000 

mg/kg 

19.5 

T/Annum 

Generation, Collection, 

Storage, Transportation to 

Common TSDF of 

TNWML, Viruthunagar for 

landfill (Landfillable) 

 

The quantity of hazardous waste stored from 2006 to March, 2013 is given below: 

Name of the Waste Stored 
Waste stored till March 2021 

[Tons] 

Used or spent oil 3.0 

Spent resin 0.2 

ETP sludge 5.1 

Spent carbon 0.3 

• Glass scarp  

• Used florescent tube 

• Removed insulation material 

0.3 

0.2 

1.8 

• Used PPEs 

• Used Rubber materials 

• Used plastics, PVC bags 

• Used thermocol insulation materials 

• Used swaps/ sponge 

2.5 

0.7 

1.5 

0.2 

0.5 

Removed asbestos roof sheets 9.2 

 

6. Sampling of Soil Samples by the Joint Committee 

 

In order to cross verify the mercury content in the washed soil & to identify the authenticity of 

the NEWs item with regard to contamination of soil runoff to the river. The committee has 

collected the samples from the heap of washed soil stored in the open yard covered with 

tarpaulin and also the silt samples from the silt trap system. The analysis of samples taken are 

under progress. 
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7. Compliance of Direction in OA No. 211/2018 in the matter of Navroz Mody Vs. Union of 

India & Ors. 

 

a) To permit remediation of mercury contaminated soil in the premises of closed 

thermometer factory and its adjoining areas to the recommended remediation target 

level of 20 mg/kg (total mercury) with valid authorisation from Tamil Nadu Pollution 

Control Board. 

 

HUL has obtained statutory approvals and initiated the work for remediation of soil. As 

per the present work schedule HUL committed to complete the remediation work by 

31.01.2024 and post remediation activities by 31-10-2024. Activities wise time target is 

given in below pert chart; 
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b) Considering the reported environmental impacts in Pambar Shola river in down 

gradient of closed thermometer factory, it is proposed that a detailed site assessment 

be carried out to ascertain the extent of contaminated and if required, an ecological 

risk assessment study may also be carried out.  

 

NEERI is undertaking the Site Assessment Study in the Pambar Shola and Pambar river 

located in the down gradient direction of the factory to ascertain the extent of 

contamination and if required will undertake an ecological risk assessment study. As 

per the sampling protocol, Plant (Bark, Bush, Shrub, Grass), Lichen, Soil samples in 

Pambar Shola & Soil, Sediment, Water, Fish (if available) in Pambar river are required 

to be taken. 

 

PCCF & Chief Wildlife Warden granted permission on 13-01-2020 for collecting 

samples from the forest for the study. Due to the Covid 19 situation, the sampling 

activity was delayed. NEERI completed pre-monsoon sampling for the study in Pambar 

Shola and Pambar river from 23rd Sept 2020 to 3rd October 2020.  Samples were 

collected from 44 locations in Pambar Shola consisting of Vegetation (Bark, Leaf, 

Bush, Grass, Moss), Lichen, Soil samples and 23 locations in Pambar river consisting 

of Water, Soil, Sediment, Moss, Algae, Fish samples.   

 

Again, PCCF extension of permission for post-monsoon sampling was granted by 

PCCF for post monsoon sampling on 03-03-2021. Post monsoon sampling from 

Pambar river carried out 8th March to 16th March 2021. The Site Assessment Study 

Report is being reviewed by NEERI’s internal team and likely to be submitted within 

End of August 2021. 
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8. Comments on the allegation made in newspaper items 

 

Allegation: In its Verdict the NGT directed that the clean-up should be done only after 

obtaining all valid authorisations from TNPCB, and that an extensive site assessment and 

ecological risk assessment study should be done. Still no study has been carried out by the 

TNPCB, and the company has been allowed to excavate highly toxic soil, and process and 

handle mercury wastes without a valid authorisation. The unauthorised work has been going 

since December, 2020. 

 

Hon’ble Tribunal order it is stated that “Considering the reported environmental impacts in 

Pambar Shola river in down gradient of closed thermometer factory, it is proposed that a 

detailed site assessment be carried out to ascertain the extent of contaminated and if 

required, an ecological risk assessment study may also be carried out”.  Accordingly, study 

has been carried out by NEERI and report is under finalisation. 

 

In respect to Authorisation, sequence of events for obtaining authorisation is as follows: 

  

• The unit had HWA till 15.03.2011 – TNPCB advised the unit to take up disposal while 

undertaking soil remediation. 

• The unit submitted HWA dated 16.12.2009 for disposal. TNPCB ordered suspension of 

remediation activities in October 2010. The application returned by DEE on 27.10.2014.  

• The unit submitted HWA application no. 8585686 dated 18.03.2017 before undertaking 

remediation trials. TNPCB advised the unit to apply after completing trials and while 

commencing soil remediation. The HWA was returned on 11.07.2017 

• The unit applied for HWA application no. 15372348 dated 28.09.2020 while applying for 

Consent to Operate for Soil remediation. Thereafter, unit has submitted clarification based 

on the queries raised by TNPCB.  

• At present M/s HUL has obtained Hazardous Waste Authorisation vide Prco No. 

T2/TNPCB/F.1039DGL/ HWA/RL/DGL/2021 dated 10/08/2021 with valid upto 

31.3.2023.  

• So, for the waste generated in the premises is stored in closed shed and not disposed.  
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HW Storage Area 

 

Allegation: The excavated soil with high mercury concentration – a hazardous waste has 

reportedly been stored in the open in violation of TNPCB consent. Mercury is being released 

into Pambar-shola and Kodaikanal Wildlife Sanctuary  

 

During the visit, it is observed that the washed soil having mercury content less than 20 mg/kg 

is kept in the open yard covered with tarpaulin sheet. This soil is kept for validation purpose 

by NEERI before refilling in the evacuated area.  

 

 
Washed Soil  

 

The excavated contaminated soil is kept in the closed shed and highly concentrated soil from 

washing is stored in the drum for further process (retorting)  
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Excavated Soil Stored in Closed Shed & High Concentrated Soil Storage in Process Area 

 

Moreover, the unit has provided the silt settling tank & silt traps, trap structure provided in the 

drains to hold back the soil from the evacuated/ contaminated area to avoid carryover of the 

particles along with the storm water.  

 

   
 

 

Drain, Settling Tank & Silt Traps 
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However, committee has collected the soil sample to verify the mercury content in washed 

soil, evacuated area (validated area) and silt traps. 

 

NEERI has conducted study of Pambar-shola and Pambar River and report is under finalisation.  

 

9. Suggestions/ Conclusion: 

 

(i) The unit has obtained all necessary approvals and started trail commission of Soil 

Retorting treatment. The delay in remediation work is due to COVID-19 situation. 

However, the unit has submitted the pert chart targeting to complete the remediation & 

post remediation work by October, 2024. 

 

(ii) During the committee visit no illegal or open dumping of excavated untreated soil 

storage is observed. The unit claims that the washed soil having mercury content less 

than 20 mg/kg is stored in open yard with tarpaulin closing which is ready for refilling 

after validation of NEERI. However, the committee has collected the samples to ensure 

the authenticity. 

 

(iii) As per the direction of Hon’ble Tribunal in OA No. 211/2018 in the matter of 

Navroz Mody Vs. Union of India & Ors., NEERI has conducted study of Pambar-

shola and Pambar River and report is under finalisation. 

 

By considering the above facts and observation of the Joint Committee, the Hon’ble Tribunal 

may pass appropriate Order (s)/Direction (s) as deemed fit and Joint Committee request two 

weeks time to submit the analysis report. 

 

 

 
Dr. R.Chandrasekaran 

District Environmental Engineer 

TNPCB, Dindigul 

 

 
 

H.D. Varalaxmi 

Sc. E & Regional Director 

CPCB, Regional Directorate (Chennai) 
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Photographs 

 

   
Evacuated Area ready for validation 

 

   
Soil Washing Plant 

 

   
Retorting Plant under Trail Commissioning  
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ETP 

 

   
Washed Soil Storage 

 

 
Silt Trap 
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TAMIL NADU POLLUTION CONTROL BOARD

                                                                                    
Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2104136526432           DATED: 05/05/2021.

                                                                                    
PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL/DGL/W/2021     DATED: 05/05/2021

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as

amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            Whole Time Director- Supply Chain,

                            M/s . HINDUSTAN UNILEVER LIMITED

                          S.F No. TS 5/2,

                          KODAIKANAL Village,

                          Kodaikkaanal Taluk,

                          Dindigul District.

                                                                                    
Authorising the occupier to make discharge of sewage and /or trade effluent.

                                                                                    
                                                                                    

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2022

 
                                                                                    
                                                                                    

To

Whole Time Director- Supply Chain,

M/s.HINDUSTAN UNILEVER LIMITED,

Unilever House

B.D.Sawant Marg

Chakala,

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –After CTE -M/s. HINDUSTAN
UNILEVER LIMITED , S.F.No.  TS 5/2, KODAIKANAL villageKodaikkaanal Taluk and Dindigul
District - Consent for the operation of the plant and discharge of sewage and/or trade effluent under
Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988
(Central Act  6 of 1974) – Issued- Reg.

REF: 1.	CTE Proc No. T2/TNPCB/F.1039DGL/RL/DGL/W&A/2020 dated 17/03/2020.
2.	CTO Proc NO.T2/TNPCB/F.1039DGL/RL/DGL/W&A/2020 dated 28/12/2020 for phase-1
operation.
3.	Application No. 36526432  dated 12/02/2021
4.	IR No : F.1039DGL/RL/DEE/DGL/2021 dated 12/04/2021
5.	Minutes of 278th CCC meeting held on 30.4.2021 (vide item No. 278-31)

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Andheri(E)

Mumbai ,

Pin: 400039

                                                                                    
Copy to:

1.The Commissioner,  KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Madurai.

4. File

-----------

SPECIAL CONDITIONS
                                                                                    

1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Treated soil  650  T/month

By-Product Details
1.  Mercury  10  Kg/month

2. This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. Description of Outlet Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

1.  Sewage  7.0  On land for gardening

Effluent Type : Trade Effluent

1.  Trade Effluent I  300.0  290 KLD - Recycled for
soil washing process, 5
KLD - On land for
irrigation, 5 KLD - Soil
dust suppression

2.  Trade Effluent II  4.0  1.5 KLD- Recycled for
soil washing process,
2.50 KLD - Recycled for
toilet flushing

3. The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.
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Sl.
No.

Parameters Unit TOLERANCE  LIMITS - OUTLETS -Nos
Sewage Trade Effluent
1 2

1. pH 5.5 to
9

5.5 to 9

2. Temperature oC - shall not
exceed 5ºC
above the
receiving
water
temperature

3. Particle size of Suspended
solids

- - shall pass 850
micron IS
sieve

4. Total Suspended Solids mg/l 30 100

5. Total Dissolved solids
(inorganic)

mg/l - 2100

6. Oil & Grease mg/l - 10

7. Biochemical Oxygen
Demand (3 days at 27oC)

mg/l 20 30

8. Chemical Oxygen Demand mg/l - 250

9. Chloride (as Cl) mg/l - 1000

10. Sulphates (as SO4) mg/l - 1000

11. Total Residual Chlorine mg/l - 1

12. Ammonical Nitrogen (as N) mg/l - 50

13. Total  Kjeldahl Nitrogen (as
N)

mg/l - 100

14. Free Ammonia (as NH3) mg/l - 5

15. Arsenic (as As) mg/l - 0.2

16. Mercury (as Hg) mg/l - 0.01

17. Lead (as Pb) mg/l - 0.1

18. Cadmium(as Cd) mg/l - 2

19. Hexavalent Chromium (as
Cr+6)

mg/l - 0.1`

20. Total Chromium (as Cr) mg/l - 2

21. Copper (as Cu) mg/l - 3

22. Zinc (as Zn) mg/l - 1

23. Selenium (as Se) mg/l - 0.05

24. Nickel (as Ni) mg/l - 3

25. Boron (as B) mg/l - 2

26. Percent Sodium % - -

27. Residual Sodium Carbonate mg/l - -

28. Cyanide (as CN) mg/l - 0.2

29. Fluoride (as F) mg/l - 2

30. Dissolved Phosphates(as P) mg/l - 5

31. Sulphide (as S) mg/l - 2

32. Pesticides mg/l -

33. Phenolic Compounds (as
C6H5OH)

mg/l - 1

34. Radioactive materials  a)
Alpha emitters

micro
curie/ml

- 10-7

35. Radioactive materials  b).
Beta emitters

micro
curie/ml

- 10-6

36. Fecal Coliform MPN/100ml - -

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in Sl No.3 above or to achieve the zero liquid
discharge of effluent as applicable.
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5. The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.
a.   Industrial Cooling, Spraying in mine pits or boiler feed.
b.   Domestic purpose.
c.   Process.

6. The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

10. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

12. The occupier shall provide and maintain rain water harvesting facilities.
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated

into storm water drain at any point of time.
14. In the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions

as laid under.
i). The occupier shall ensure zero liquid discharge of effluent, thereby  no discharge of untreated /
treated effluent on land or into any water bodies either  inside or outside the premises at any point of
time.
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.
iii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.
iv)  In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.
Additional Conditions:
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 1.	The unit shall carry out the remediation process of soil washing & soil retort to remove mercury
contamination within the premises as permitted.
2.	The unit shall start soil excavation in sequential manner from the mercury contaminated areas
earmarked in grid within the premises for the remediation process
3.	The unit shall treat the mercury contaminated  soil adopting process of soil washing  and soil retort
and collect  the treated soil & mercury from remediation process as permitted.
4.	The unit shall treat the mercury contaminated soil as per Site Specific Target Level of 20 mg/Kg as
mentioned in Hon’ble NGT order.
5.	The unit shall furnish monthly progress report on the remediation process to TNPCB Corporate
office and District office.
6.	The unit shall utilize the treated soil for refilling within the unit premises as reported.
7.	The unit shall operate and maintain the STP for the treatment of sewage so as to bring the quality of
treated sewage to satisfy the discharge standards prescribed by the Board at all times.
8.	The unit shall utilise the treated sewage within the premises for gardening purposes.
9.	The unit shall operate and maintain the ETP – I for the treatment of trade effluent generated from
soil washing (300 KLD) so as to bring the quality of treated trade effluent to satisfy the discharge
standards prescribed by the Board at all times.
10.	The unit shall utilise the treated trade effluent of 290 KLD for soil washing, 5 KLD for dust
suppression and remaining 5 KLD for gardening purpose as permitted.
11.	The unit shall operate and maintain the ETP - II for the treatment of trade effluent ( 4 KLD)
generated from grey washing so as to bring the quality of treated trade effluent to satisfy the discharge
standards prescribed by the Board at all times.
12.	The unit shall utilise the treated trade effluent from ETP II of 1.50 KLD for soil washing and
remaining 2.50 KLD for toilet flushing as permitted.
13.	The unit shall regularly analyze the treated trade effluent and submit the report to Board.
14.	The unit shall carryout the remediation of mercury contaminated soil under the monitoring and
guidance of Scientific Expert Committee as already constituted and TNPCB officials.
15.	The unit shall obtain Authorization under Hazardous and Other Wastes (M&TB) Rules, 2016 for
handling of hazardous wastes.
16.	Soil remediation work shall be carried out following the approved ‘Soil Remediation Upscaling
Plan’ under the monitoring of TNPCB and Scientific Expert Committee.
17.	Recommendations of Scientific Expert Committee shall be implemented during soil remediation
from time to time.
18.	A detailed site assessment be carried out to ascertain the extent of contamination and an ecological
risk assessment study shall be carried out in Pambar Shola river in down gradient of unit.
19.	Soil remediation process in which workers are to be involved shall be subjected to periodical
medical examination and records shall be maintained. The details of such examination shall be
intimated to joint Direct of Industrial Safety and Health, Dindigul.
20.	Workers shall be provided with appropriate personal protective Equipment during operation.
21.	The unit shall dispose the cut trees without bark by incineration in cement plant with prior approval
from TNPCB.
22.	The unit shall comply with orders of Hon’ble NGT(PB), New Delhi in O.A.No.211/2018.
23.	The unit shall not use ‘single-use and throw-away plastic items ‘ such as plastic sheets used for
food wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler,
water pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness,
within the industry premises. Instead unit shall encourage use of eco friendly alternative such as
banana leaf, arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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GENERAL CONDITIONS
                                                                                    

1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

2. This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

3. The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

7. The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

8. The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

9. The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

10. The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

11. The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

12. The occupier shall maintain good house-keeping within the factory premises.
13. All pipes, valves, sewers and drains shall be leak proof.  Floor washings shall be admitted into the

trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

14. The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

15. The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

16. The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.
a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.
b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form–4 before the end of the subsequent 30th June of every year (if applicable).
c) Yearly Environmental Statement for the period from 1st April to 31st March in Form –V before the
end of the subsequent 30th September of every year(if applicable).

17. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

18. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

19. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

20. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

21. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.
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** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

22. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

23. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

24. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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TAMIL NADU POLLUTION CONTROL BOARD

                                                                                    
Category of the Industry :

                                                                                    

                                                                                    
CONSENT ORDER NO. 2104236526432           DATED: 05/05/2021.

                                                                                    
PROCEEDINGS NO.T2/TNPCB/F.1039DGL/RL//DGL/A/2021           DATED: 05/05/2021

                                                                                    
________________________________________________________________

                                                                                    

                                                                                    
        CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

                                                                                    
                            Whole Time Director- Supply Chain,

                            M/s . HINDUSTAN UNILEVER LIMITED,

                          S.F No. TS 5/2,

                          KODAIKANAL Village,

                          Kodaikkaanal Taluk,

                          Dindigul District.

                                                                                    
         Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to

make discharge of emission from the stacks/chimneys.

        This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

                                                                                    
         This CONSENT is valid for the period ending March 31, 2022

 
                                                                                    
                                                                                    

To

Whole Time Director- Supply Chain,

M/s.HINDUSTAN UNILEVER LIMITED,

Unilever House

B.D.Sawant Marg

Chakala,

Andheri(E)

RED

SUB: Tamil Nadu Pollution Control Board –CONSENT TO OPERATE –After CTE -M/s. HINDUSTAN
UNILEVER LIMITED , S.F.No.  TS 5/2, KODAIKANAL villageKodaikkaanal Taluk and Dindigul
District - Consent for operation of the plant and discharge of emissions  under Section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981)
–Issued- Reg.

REF: 1.	CTE Proc No. T2/TNPCB/F.1039DGL/RL/DGL/W&A/2020 dated 17/03/2020.
2.	CTO Proc NO.T2/TNPCB/F.1039DGL/RL/DGL/W&A/2020 dated 28/12/2020 for phase-1
operation.
3.	Application No. 36526432  dated 12/02/2021
4.	IR No : F.1039DGL/RL/DEE/DGL/2021 dated 12/04/2021
5.	Minutes of 278th CCC meeting held on 30.4.2021 (vide item No. 278-31)

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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Mumbai ,

Pin: 400039

                                                                                    
Copy to:

1.The Commissioner,  KODAIKANAL-Municipality, Kodaikkaanal Taluk, Dindigul District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Madurai.

4. File

-----------
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SPECIAL CONDITIONS
                                                                                    

1. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl.
No.

Description Quantity Unit

Product Details
1.  Treated soil  650  T/month

By-Product Details
1.  Mercury  10  Kg/month

2. This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.
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I Point source emission with stack :

Stack
No.

Point Emission Source Air pollution
Control measures

Stack height
from Ground
Level in m

Gaseous Discharge
in Nm3/hr

 1  soil storage area  Micron filters,
Activated carbon
filter with stack

 3.4  10000

 2  soil storage area  Micron filters,
Activated carbon
filter with stack

 1.5  3700

 3  Soil feeding hopper  Micron filters,
Activated carbon
filter with stack

 1.95  5000

 4  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.5  3700

 5  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.5  3700

 6  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.5  3700

 7  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.7  2500

 8  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.7  2500

 9  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.7  2500

 10  Soil washing area  Micron filters,
Activated carbon
filter with stack

 1.7  2500

 11  Soil sample preparation are
for analysis

 Micron filters,
Activated carbon
filter with stack

 2.2  900

 12  Analytical lab  Micron filters,
Activated carbon
filter with stack

 1.64  900

 13  De-contamination test
chamber

 Micron filter and
activated carbon
filter with stack

 3.5  900

 14  De-contamination test
chamber

 Micron filter,
Activated carbon
filter with stack

 3.4  900

 15  Retort soil feeding point  Micron filter,
Activated carbon
filter with stack

 3.6  5000

 16  Retort hall  Micron filter,
Activated carbon
filter with stack

 2.5  5000

 17  Retort hall  Micron filter,
Activated carbon
filter with stack

 2.45  5000

 18  Retort discharge point  Micron filters,
Activated carbon
filter with stack

 2.7  10000

 19  Retort Vac pump  Wet scrubber with
stack

 2.75  500

 20  DG set 910KVA  Acoustic
enclosures with
stack

 11  3965
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II Fugitive/Noise emission :

Sl.
No.

Fugitive or Noise  Emission
sources

Type of emission Control
measures

1.  DG set 910 KVA  Noise  Acoustic
insulation

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
Sl. Parameter Unit Tolerance limits Stacks

Annexure enclosed if applicable.           :-
3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

1. Sulphur Dioxide
(SO2)

Annual
24 hours

microgram/m3
microgram/m3

50
80

20
80

2. Nitrogen Dioxide
(NO2)

Annual
24 hours

microgram/m3
microgram/m3

40
80

30
80

3. Particulate Matter
(Size Less than
10 micro M)  or
PM10

Annual
24 hours

microgram/m3
microgram/m3

60
100

60
100

4. Particulate Matter
(Size Less than
2.5 micro M ) or
PM2.5

Annual
24 hours

microgram/m3
microgram/m3

40
60

40
60

5. Ozone (O3) Annual
24 hours

8 Hours
1 Hour

100
180

100
180

Sl.
No.

Pollutant Time Weighted
Average

Unit Tolerance Limits

Industrial,
Residential,
Rural and other
area

Ecologically
Sensitive Area
(notified by
Central Govt.)

6. Lead (Pb) Annual
24 hours

microgram/m3
microgram/m3

0.5
1.0

0.5
1.0

7. Carbon
Monoxide (CO)

8 Hours
1 Hour

miligram/m3
miligram/m3

02
04

02
04

8. Ammonia (NH3) Annual
24 hours

microgram/m3
microgram/m3

100
400

100
400

9. Benzene (C6H6) Annual microgram/m3 5 5

10. Benzo(O) Pyrene
(BaP)
–particulate phase
only

Annual nanogram/m3 01 01

11. Arsenic (As) Annual nanogram/m3 06 06

12. Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

IndustrialArea 75 70

4. All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

5. The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.
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6. The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

7. The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically  for the parameters
as prescribed.

8. Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in Sl.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

9. The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.
Special Additional Conditions:
The unit shall install the approved retrofit emission control device/equipment with at least 70%
Particulate matter reduction efficiency on all DG sets with capacity of 125 KVA and above or
otherwise the unit shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.
Additional Conditions:
 1.	The unit shall carry out the remediation process of soil washing & soil retort to remove mercury
contamination within the premises as permitted.
2.	The unit shall operate and maintain the APC measures so as to achieve the AAQ/Emission/ANL
standards prescribed by the Board.
3.	The unit shall operate and maintain continuous Air Quality Monitoring stations  a. soil excavation
area b. Nearer to La Saleth Church (where some public is living) c. Mercury retort area  to monitor
mercury level in the air.
4.	The unit shall monitor the mercury level in the ambient air during excavation of contaminated soil
through hand held mercury analyser and shall furnish report.
5.	The unit shall submit compiled data of the mercury level in the ambient air through continuous air
quality monitoring stations and hand held analysers and submit the same to the Board periodically.
6.	It shall be adhered that where the trees need to be cut during remediation project within the
premises, compensation plantation in the ratio of 1:10 (i.e. planting of 10 trees for every one tree that
is cut) shall be done.
7.	The unit shall not use ‘single-use and throw-away plastic items ‘ such as plastic sheets used for food
wrapping, spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water
pouches and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within
the industry premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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GENERAL CONDITIONS
                                                                                    

                                                                                    
                                                                                    
                                                                                    

                                                                                    
** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

1. The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

2. This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

3. The conditions imposed shall continue in force until revoked under Section 21 of the Act.
4. After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air

(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.
5. The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall

record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

6. The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

7. The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

8. The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

9. The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

10. The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

11. In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

12. If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

13. The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

14. The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

15. The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

16. If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

17. In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

18. In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

19. The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

For Member Secretary,
Tamil Nadu Pollution Control Board,

Chennai
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FORM 2

[See rule 6 (2)]
                                                                                    

FORM FOR GRANT OR RENEWAL OF AUTHORISATION TO THE OCCUPIERS,
RECYCLERS, REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL
FACILITIES

                                                                                    

AUTHORISATION No. 21HFC15372348   dated 10/08/2021

Proceeding No. T2/TNPCB/F.1039DGL/HWA/RL/DGL/2021 dated 10/08/2021

Sub: Tamil Nadu Pollution Control Board – Hazardous Waste Authorization-Fresh- M/s. HINDUSTAN
UNILEVER LIMITED, S.F.No.  TS 5/2, KODAIKANAL  Village, KODAIKKAANAL  Taluk,
Dindigul  District - Authorization  under Rule 6 (2) of the Hazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016 enacted under Environment (Protection) Act, 1986 –
Issued- Reg.

Ref: 1.  Application No. 15372348 dated: 28.09.2020 under HOWM Rules, 2016
2.  HWA-IR.No. 1039DGL/HWA/RL/DEE/DGL/2021 dated 25.07.2021

1. Number of authorization: 21HFC15372348 and dated : 10/08/2021

2. Whole Time Director- Supply Chain  of M/s.  HINDUSTAN UNILEVER LIMITED is hereby granted
an Authorisation based on the enclosed signed Inspection report for generation & handling  of
hazardous or other wastes or both on the premises situated at  S.F.No.  TS 5/2, KODAIKANAL
Village, KODAIKKAANAL  Taluk, Dindigul  District.
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A. GENERAL CONDITIONS OF AUTHORIZATION

Sl
No

Schedule / Name of the
Processes

Name of Hazardous Waste
(with category No)

Quantity Activities  for which
Authorization is

issued
1 Schedule I	/5. Industrial

operations using mineral or
synthetic oil as lubricant in
hydraulic systems or other
applications

5.1-Used or spent oil 2.0 T/Annum Generation, Collection,
Storage, Transportation
to TNPCB Authorized
Recycler (Recyclable)

2 Schedule I	/35. Purification and
treatment of exhaust air/gases,
water and waste water from
the processes in this schedule
and common industrial
effluent treatment plants
(CETP’s)

35.2-Spent ion exchange resin
containing toxic metals

1.0 T/Annum Generation, Collection,
Storage, Transportation
to Common TSDF of
TNWML,
Gummidipoondi  for
Incineration (Incinerable)

3 Schedule I	/35. Purification and
treatment of exhaust air/gases,
water and waste water from
the processes in this schedule
and common industrial
effluent treatment plants
(CETP’s)

35.3-Chemical sludge from
waste water treatment

80 T/Annum Generation, Collection,
Storage, Transportation
to Common TSDF of
TNWML, Viruthunagar
for landfill (Landfillable)

4 Schedule I	/35. Purification and
treatment of exhaust air/gases,
water and waste water from
the processes in this schedule
and common industrial
effluent treatment plants
(CETP’s)

35.1-Exhaust Air or Gas
cleaning residue

12.5 T/Annum Generation, Collection,
Storage, Transportation
to Common TSDF of
TNWML,
Gummidipoondi  for
Incineration (Incinerable)

5 Schedule II	/Class A: Based on
Leachable Concentration
Limits [TCLP/STLC]

A7-Mercury concentration
limit equal to (or) more than
0.2 mg/l

73.25
T/Annum

Generation, Collection,
Storage, Transportation
to Common TSDF of
TNWML, Viruthunagar
for landfill (Landfillable)

6 Schedule II	/Class A: Based on
Leachable Concentration
Limits [TCLP/STLC]

A7-Mercury concentration
limit equal to (or) more than
0.2 mg/l

19.5 T/Annum Generation, Collection,
Storage, Transportation
to Common TSDF of
TNWML,
Gummidipoondi  for
Incineration (Incinerable)

7 Schedule II	/Class B: Based on
Total Threshold Limit
Concentration [TTLC]

B1-Asbestos concentration
limit equal to (or) more than
10000 mg/kg

19.5 T/Annum Generation, Collection,
Storage, Transportation
to Common TSDF of
TNWML, Viruthunagar
for landfill (Landfillable)

3.   This authorization shall be valid for a period upto  31/03/2023.

             The Authorization is issued subject to the following general and special conditions annexed.

For Member Secretary
Tamil Nadu Pollution Control Board

Chennai

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by Tamil Nadu Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous and other
wastes except what is permitted through this Authorisation.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

RAMASAMY 
RAJAMANICKAM

Digitally signed by RAMASAMY 
RAJAMANICKAM 
Date: 2021.08.10 19:21:48 +05'30'
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B. SPECIFIC CONDITIONS - HW Generator

5. The person authorised shall implement Emergency Response procedure (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages, leakages,
fire ,etc and their possible impacts and also carry out mock drill in this regard at regular interval of
time.

6. The person authorised shall comply with the provisions outlined in the CPCB guidelines on
“Implementing Liabilities for Environmental damages due to Handling and Disposal of Hazardous
Wastes and Penalty”.

7. It is the duty of the authorized person to take prior permission of Tamil Nadu Pollution Control Board
to close down the facility.

8. The imported Hazardous and other wastes shall be fully insured for transit as well as the accidental
occurrences and its clean-up operation.

9 The record of consumption and fate of the imported hazardous and other wastes shall be maintained.

10. The Hazardous and other wastes which gets generated during recycling or reuse or recovery or pre-
processing or utilisation of imported hazardous or other wastes shall be treated and disposed of as per
specific conditions of Authorisation.

11 The importer or Exporter shall bear the cost of import or export or mitigation of damages if any.

12 An application for the renewal of an authorization shall be made as laid down under these Rules.

13 Any other conditions for compliance as per the Guidelines issued by the MoEF and CC or CPCB from
time to time.

14 Annual returns shall be filed by June 30th for the period ending 31st March of the previous financial
year.

1. The occupier/generator shall be responsible for safe and environmentally sound management of
hazardous and other wastes.

2. The occupier shall follow the following steps for the management of hazardous and other wastes. (a)
prevention (b)	minimization (c)	reuse  (d)	recycling (e)	recovery, utilisation including co-processing and
(f)	safe disposal

3. The occupier shall take all the steps while managing hazardous and other wastes - (a) To contain
contaminants and prevent accidents and limit their consequences on human beings and the
environment; and (b) To provide persons working in the site with appropriate training, equipment and
the information necessary to ensure their safety.

4. The occupier shall store the hazardous and other wastes for a period not exceeding ninety days and shall
maintain a record of sale, transfer, storage, recycling, recovery, pre-processing, co-processing and
utilisation of such wastes and make these records available for inspection:

5. The hazardous and other wastes shall be stored temporally in an isolated area earmarked for the purpose
within the occupier’s premises (it shall not be accessible to rain water) till scientific disposal. The
storage area shall be fenced properly and a sign of danger shall be placed at the storage site.

6. The containers holding the hazardous and other wastes shall be kept in good condition and made of
materials which can withstand the physical and environmental conditions during storage and
transportation. Only properly cleaned containers shall be used for storage of hazardous and other
wastes.

7. The occupier handling hazardous or other wastes shall maintain records of such operations of
generation, handling, storage and disposal as per Form 3.

8. The hazardous and other wastes generated in the establishment of the occupier shall be sent or sold to
an authorised actual user or shall be disposed of in an authorised disposal facility.

9. The occupier handling hazardous or other wastes shall ensure that the hazardous and other wastes are
packaged in a manner suitable for safe handling, storage and transport as per the guidelines issued by
the Central Pollution Control Board from time to time

10. The labelling of package of hazardous or other wastes shall be done as per Form 8. The label shall be of
non-washable material, weather proof and easily visible.

11. The hazardous and other wastes shall be transported from the occupier’s establishment to an authorised
actual user or to an authorised disposal facility in accordance with the provisions of these rules.
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ADDITIONAL SPECIFIC CONDITIONS 
1.	The unit shall carry out the remediation process of soil washing & soil retort to remove mercury
contamination within the premises as permitted.
2.	The unit shall treat the mercury contaminated soil as per Site Specific Target Level of 20 mg/Kg as mentioned
in Hon’ble NGT order
3.	The unit shall comply with the provisions of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 while handling of hazardous waste.
4.	The unit shall generate, collect, store and transport the HW Item 5.1 -Used or spent oil to TNPCB Authorized
HW Recyclers having valid consent under Water & Air Acts & Authorization under HOWM Rules, 2016.
5.	The unit shall generate, collect, store and transport the HW Item 35.3-ETP sludge to common TSDF of
TNWML, Virudhunagar for landfill in the SLF as per agreement made.
6.	The unit shall generate, collect, store and transport the HW Items 35.1 & 35.2 to common TSDF of TNWML,
Gummudipoondi for incineration as per agreement made
7.	The hazardous wastes generation during remediation process under Schedule II/Class A (A7) & Class B (B1)
shall collected stored and transport to common TSDF of TNWML, Gummudipoondi & Virudhunagar for
incineration & landfilling as per agreement made.
8.	The unit shall store the hazardous waste items 5.1, 35.1, 35.2, 35.3 under Schedule-I & Class A (A7) & Class
B (B1) under Schedule-II on impervious floor under closed shed within the premises for a period not exceeding
ninety days as per the Rule (8) of HOWM Rules, 2016.
9.	It shall be ensured that there is no seepage or leachate generation from the hazardous waste stored or stocked
within the premises.
10.	The unit shall maintain records in FORM-3 for hazardous waste generation & disposal, furnish Annual
Returns in FORM-4 for every financial year before 30th June & manifest document in Form-10 for transport of
hazardous waste as per provisions of HOWM Rules, 2016.
11.	The unit shall update information on HW details in the display board installed at the factory entrance gate
regularly.
12.	The unit shall furnish monthly progress report on the remediation process to TNPCB Corporate office and
District office.

12. The transport of the hazardous and other wastes shall be in accordance with the provisions of these
rules and the rules made by the Central Government under the Motor Vehicles Act, 1988 and the
guidelines issued by the Central Pollution Control Board from time to time in this regard..

13. The occupier shall provide the transporter with the relevant information in Form 9, regarding the
hazardous nature of the wastes and measures to be taken in case of an emergency and shall label the
hazardous and other wastes containers as per Form 8

14. The authorisation for transport shall be obtained either by the sender or the receiver on whose behalf the
transport is being arranged.

15. The transporter/sender of the hazardous and other wastes shall prepare and maintain manifest in Form
10.

16. The occupier or the operator or the transporter shall immediately intimate TNPCB through telephone,
e-mail about the accident and subsequently send a report in Form 11, where an accident occurs at the
facility of the occupier handling hazardous or other wastes and operator of the disposal facility or
during transportation

17. The occupier who intends to get its hazardous and other wastes treated and disposed of by the operator
of a treatment, storage and disposal facility shall give to the operator of that facility, such specific
information as may be needed for safe storage and disposal.

18. The occupier shall be liable for all damages caused to the environment due to improper handling and
management of the hazardous and other wastes.

19. The occupier handling hazardous and other wastes shall submit annual returns containing the details
specified in Form 4 to TNPCB on or before the 30th day of June of every year for the preceding period
April to March.

20. Any increase in quantity of handling of hazardous and other wastes, any change in category of
hazardous and other wastes and any change in method of handling operations shall be brought to the
notice of the TNPCB and fresh authorization shall be obtained.
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13.	The unit shall operate with valid Consent under Water Act & Air Act, Authorization under HOWM Rules,
2016 at all times.

                                                                                    
                                                                                    

To
Whole Time Director- Supply Chain
HINDUSTAN UNILEVER LIMITED
Unilever House
B.D.Sawant Marg
Chakala,
Andheri(E)
Mumbai 
Pin:400039

                                                                                    
                                                                                    

Copy to:
 
1. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Madurai.
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, DINDIGUL. 
-----------

For Member Secretary
Tamil Nadu Pollution Control Board

Chennai

RAMASAMY 
RAJAMANICKAM

Digitally signed by RAMASAMY 
RAJAMANICKAM 
Date: 2021.08.10 19:22:24 +05'30'
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Ref. No.WL s(A) I 13028 12019 O/o. the Principal Chief Conservator of Forests
Panagal Maaligai, Saidapet, Chennai-15,
Dated: 13 - 0l -2020

Sub Permission to carryout the detailed site assessment /ecological risk
assessment study in the Pambar Shola including river in downgradient of
closed thermometer factory to assess the Environmental and Ecological
impact by M/s.Hindustan Unilever Limited, Kodaikanal through National
Environmental Engineering Research Institute (NEERI),Nagpur and Forest
College and Research Institute (FCRl),Coimbatore -Order issued

Ref 1) Principal chief conservator of Forests and chief wildlife warden
letter no WL 5(A) I 13028 /2019 dated 10.05.2019 and 30.10.2019

2) M/s.Hindustan Unilever Limited, Kodaikanal , letter dated 23.04.2019
3) Hon'ble National Green Tribunal ,Principal Bench, New Delhi order dt

01.11.2018 filed by Thiru. Navaroz Modi)
4) Principal Secretary/chairman(FAC),Tamilnadu Pollution control

Board, Guindy, letter no T2/TNPCBI F.364481 27568lDGLl20l9 dt
24.05.2019

5) M/s.Hindustan Unilever Limited, Kodaikanal , letter dated 23.04.2019
6) The Chief Conservator of Forests, Dindigul Circle letter no 599912010

/D1 dt 18.10.2019 and23.12.2019
7) The District Forest officer &wildlife warden, Kodaikanal wildlife

Sanctuary letter no 3929120101D2, Dated.14.1 0.2019

{<:1.***r<,l.:t

In the reference I't cited, permission has been granted to the Hindustan Unilever Ltd ,

Kodaikanal to carryout the detailed site assessment /ecological risk assessment study in the
Pambar Shola including river in down gradient of closed thermometer factory to assess the
Environmental and Ecological impact by M/s.Hindustan Unilever Limited, Kodaikanal through
National Environmental Engineering Research Institute (I{EERI),Nagpur and Forest
College and Research Institute (FCRl),Coimbatore and also collection of soil and water
samples from Pambar Shola and Pambar river in down gradient of closed thermometer factory
boundary located in forest area of Kodaikanal Wildlife Sanctuary for a period of November
2019 to October 2020.

2) Now, as requested by the Factory Manager, Hindustan Unilever Ltd , Kodaikanal in
the letter 2 "d cited, the collection of tree bark, shrub, grass and plant species are also
included as study area along with the other areas detailed in the reference l't cited.Hence,
District Forest Officer, Kodaikanal Forest Division is requested to permit the Hindustan
Unilever Ltd , Kodaikanal to carry out aforesaid research study in the aforesaid areas in
Kodaikanal Forest Wildlife Sanctuary from January 2020 to October 2O2O , with the same terms
and conditions which were issued in the reference I 't cited
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The condition laid down in Sl. No iv of Para 3 of the Proceeding No. WL5(Ay1302s(l) /2019
dt 30.10.2019 is hereby withdrawn .

3) The location of soil and water samples and plant samples collection may be approved
by the District Forest officer, Kodaikanal Forests Division. The aforesaid quantity of Tree bark,
Lichens, plant samples and fish requested as per the TNPCB approved monitoring framework
may also be approved by the District Forest Officer.

To

Sd/-S.yuvaraj
Principal Chief Conservator of Forests

and Chief Wildlife Warden

The District Forest officer, Kodaikanal Forest Division for information and necessary action.copy to Factory Manager, Hindustan Unilever limited, St Mary,s Road
Kodaikaikanal-624101
Copy to the Principal Secretary/Chairman(FAC),Tamil Nadu pollution Control Board, Guindy,Chennai- 600032
Copy to the Chief Conservator of Forests, Dindigul Circle for information
Copy to Ts Section for information
Copy to stock file WL5

True copy lby orderl

k
S

,

a) Location Collection to be done Pambar Shola (43 location )
Plant samples Tree bark, bush, shrub, grass (5

to be collected
rg to lkg)-/ 3- 5 samples00

Lichen- 100
Soil & sediment 1kg

water sample IL
Fish Sample( if available) 500gtolkg

b) Location Pambar River

6 to 8 location of three zones of Pambar River
(upstream, downstream
falls ,downstream Kumbakarai falls

up to Kumbakarai

\

to 200
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Ref. No.WL 5(A) I 13028 12019 O/o. the Principal Chief Conservator of Forests

Panagal Maaligai, Saidapet, Chennai-15,
Dated: 03 - 03 -2021

Sub Permission to carryout the detailed site assessment /ecological risk
assessment study in the Pambar Shola including river in downgradient of
closed thermometer factory to assess the Environmental and Ecological
impact by M/s.Hindustan Unilever Limited, Kodaikanal through National
Environmental Engineering Research Institute(NEERI),Nagpurand Forest
College and Research Institute (FCRl),Coimbatore -Order issued

Ref 1) Principal Chief Conservator of Forests and Chief Wildlife Warden
letter no WL 5(A) I 13028 12019 13.01.2020

2) Principal Chief Conservator of Forests and Chief Wildlife Warden
letter no WL 5(A) I 13028 12019 dt 30.10.2019

3) M/s.Hindustan Unilever Limited, Kodaikanal , letter dated13..01 .2020
4) The Chief Conservator of Forests, Dindigul Circle letter no 147512021

Dl dt t8.02.2021
5) The District Forest Officer &Wildlife Warden, Kodaikanal Wildlife

Sanctuary letter no 3929120101D2. Dated.02.02.2021

********
In the reference l't cited, permission was granted to the Hindustan Unilever Ltd ,

Kodaikanal to carryout the detailed site assessment /ecological risk assessment study in the

Pambar Shola including river in down gradient of closed thermometer factory to assess the

Environmental and Ecological impact by M/s.Hindustan Unilever Limited, Kodaikanal through

National Environmental Engineering Research Institute (NEERI),Nagpur and Forest

College and Research Institute (FCRl),Coimbatore and also collection of soil and water

samples and plant samples from Pambar Shola and Pambar river in down gradient of closed

thermometer factory boundary located in forest area of Kodaikanal Wildlife Sanctuary for a

period of January 2020 to October 2020.
2) Now, the Factory Manager, Hindustan Unilever Ltd , Kodaikanal in the letter third

cited has requested ftr extension of permission to M/s.Hindustan Unilever Limited,
Kodaikanal through National Environmental Engineering Research Institute (NEERI),Nagpur

and Forest College and Research Institute (FCRl),Coimbatore to carry out aforesaid study and

also collection of soil and water samples and plant samples from Pambar Shola and Pambar

river in down gradient of closed thermometer factory boundary located in forest area of
Kodaikanal Wildlife Sanctuary.

a) Location Collection to be done Pambar Shola (43 location )

Plant samples Tree bark, bush, shrub, grass (5009 to 1kg)-/ 3- 5 samples
to be collected
Lichen- 100 g to 200 gram
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Soil & sediment lkg
water sample

Fish Sample( if available) 500gto1kg

Location Pambar River(21 location)

location of three zones of Pambar River (upstream,
downstream up to Kumbakarai falls ,downstream
beyond Kumbakarai falls) (21 location)- Annexure -1

b)

3)Hence, District Forest Officer, Kodaikanal Forest Division is requested to permit

the H industan Unilever Ltd , Kodaikanal and aforesaid institute to carry out aforesaid research

study in the aforesaid areas in Kodaikanal Forest Wildlife Sanctuary for a period of three weeks,

with the terms and conditions which were issued in the reference first and second cited ..

4l The location of soil and water samples and plant samples collection may be approved

by thr: District Forest Officer, Kodaikanal Forests Division. The aforesaid quantity of Tree bark,

Lichens, plant samples and fish requested as per the TNPCB approved monitoring framework

may e.lso be approved by the District Forest Offrcer.

5) It is also informed that while entering into forests, precautionary and preventive

measrres to avoid the risk of infection with COVID-I9, should be strictly followed as

detailed below:-
i. Body temperature should be checked up before/ after entering into forests

ii. Any person reportedly suffering from Flu-like illness should not enter into forests

iii. Social distancing of at least one meter to be followed at all times.

iv. Use of face covers/masks is mandatory.

v. Self-monitoring of health by all and reporting any illness at the earliest

vi. Incase of COVID infection, the protocol should be followed.
vii) Aarogya setu - App is a must for all.

for Principal Chief of Forests
and Chief Wildlife Warden

To
The I)istrict Forest Officer, Kodaikanal Forest Division and necessary action.
Copy to Factory Manageq Hindustan Unilever limited, St Mary's Road
Kodaikaikanal-624101
Copy to the Principal Chief Conservator of Forests (HoD),Chennai
Copy to the Chairman,Tamil Nadu Pollution Control Board, Guindy, Chennai- 600032
Cop''r 16 the Chief Conservator of Forests, Dindigul Circle for information
Cop''r 1o L Section for information
Cop'71o stock file WL5

I liter
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E

Annexure-l
Details of Sampling Locations with Latitue and Longitude

Location GPSS
No. North East

Location Description

I 10.1 3.31 3 077.29.224 Levinqe Path - Factorv stream outlet
2 10.13.418 077.28.029 Fairy Falls
{ Pambar Falls - Opp. St. Peteis school10.13.278 077.28.471
4 10.13.227 077.28.890 Vattakanal Falls
q 14.fi.324 077.28.935 50 mtrs towards down falls

b 10.13.338 077.28.993
150 mtrs towards down falls (before Lion
Cave)

7 10.1 1.759 077 .31.543 Vengaya Parai

B 10.11.744 077.31.436 100 mtrs from main falls towards up

o 10 11.403 077 .31.249
Near Bridge (vellakavi trecking path lo
Kumbakarai)

10 10.10.831 077.31.836 Before main fa{ls

11 10.10.379 o77.32.267
Kumbakarai Falls - Kartar village (Kila
vadaqarai Municipal

12 10.10.556 077.32.098 100 mtrs towards main falls
13 1 0.'t 0.667 077.31.949 Further 100 mtrs towards main falls
14 10.10.782 077.31.856 Kurnbakarai Main falls
15 10.09.877 a77.32.246 Near Alaquparai

16 10.08.5'1 5 077.32.320
Velankulam - Behind Banian Tree 3 kmtrs
from Alaguparai

17 10.07.649 077.33.088
Pambarru Culvert - Batalagundu -
Periyakulam Road (Minor bridqe)

t6 10.08.804 o77.32.920

Pambarru river - Near Angalaparmeswari
temple - (Kumbakarai- Periyakulam
EgEq 3 kM from Kumbakaraitea shop

19 10.10.775 077.31.728 Kazhuthai Oodai- adjusant KK falls '
20 10.11,101 077 30.889 Vannathi Parai

a1LI

100 mtrs up hill towards Vellakavi -
Kazhuthai Oodai1 0.1 1 .1 8'1 077.3A.786
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.ef. r.\o.\VL 5(A) I 13028 l2t)19 O/o. thc I'rincipal Chie t'Conscn'ator of Forcsts

Panagal Maaligai . Saidapet, Chennai-15,

Dated : 13 - 01 -2020
r-".1 

" 
t

Sub Permission ro carr),out thc detailed site assessntenl /ecological risk
assessment srud;- in the Pambar Shola including river in dorvngradienl of
closed thennometer factorl, to assess the Environmental and Ecological
impact by M/s.Hindustan Unilever Limited, Kodaikanal through National
Environmental Engineering Research lnstitute$IEERI),Nagpurand Forest
College and Research Instilute (FCRl),Coimbatore -Order issued

1) Principal Chief Conservator of Forests and Chief Wildlife Warden
letter no WL 5(A) / 13028 /2019 dated 10.05.2019 and 30.10.2019

2) M/s.I{industan Unilever Limited, Kodaikanal, letter dated 23,04.201 9
3) Hon'ble National Green Tribunal ,Principal Bench, New Delhi order dt

01.11.2018 filed by Thiru. Navaroz Modi)
4) Principal Secretary/Chairman(FAC),Thmilnadu Pollution Control

Board, Guindy, lefler no T2ITNPCB/ F.3:64481 2'1568nGL12019 dt
24.0s.2019

5) M/s.Hindustan Unilever Limited, Kodaikanal , letter dated 23.04.2019
6) The Chief Conservator of Forests, Dindigul Circle letter no 599912010

/Dl dt 18.10.2019 a$d23.122019
7) The District Forest Officer &Wildlife Warden, Kodaikanal Wildlife

Sanctuary letter no 3929 /20101D2, Dated. I 4. I 0.20 1 9

:1.*++r(,*!t *

. In the reference ltt cited. pemrission lras been granled to the Hindustan Unilever Ltd ,

Kodaikanal 1o carryout the detailed sile assessment iecologicai risk assessment study in the

Pambar Shola including river in down gradienl of closed thermometer factory 1o assess the

Environmental and Ecological impact by M/s.Hinduslan Unilever Limited, Kodaikanal through

National Environmental Engineering Research lnstitute (NEERI),Nagpur and Foresl

t;r ' 
College and Research Inslitute (l;CRl),Coimbalore and also collection of soil and water

samples from Pambar Shola and Pambar river in down gradienl of closed thermometer factory
boundary located in foresl area of Kodaikanal Wildlife Sanctuary for a period of Novernber
2019 to October 2020.

2) Now, as requested by the Iractory Manager, Hindustan Unilever Ltd , Kodaikanal in
the letter 2 td ciled, the collection of lree bark, shrub, grass and plant species. are also

included as study area along with the otlrer areas delailed in the reference l" cited.Hence,

District Forest Officer, Kodaikarral Irorest Division is requesled to permit the Hinduslan

=Ulrtcyet:ltl*-Kadnikanal. 1o cary out aforesaid research sndy in-rle-aforesai+are*:i-
KodaikanalForest Wildlife Sanctuar-v from January 2020 to October 2020 , with the same terms
and conditions which,rvere issucd in thc rcference 1 " ciled

Ref

E
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a
theconiition laiddorinin Sl.No ivofParaioftheProceeding No.\\,L5(A)/13028(i)/2019
rh 30.10.2019 is hereby u,ithdrawn .

a)

b) Locatiorr

3)'lhe location of soil and w'ater samples and plant samples collection ma1, be atrtrrove!

b1'the )jstrict Forest Officer; Kodaikanal Forests Division. The aforesaid quantity of Tree bark,

Lichen;, plant sanrples and fish requested as per the TNPCB approved rnonitoring framervork

may alio be approved by the District Forest Ofiicer.

Sd/-S.Yuvaraj

Principal Cirief Conservator of Forests
and Chief Wildlife S/arden

Tc

Tt e D:strict Forest Officer, Kodaikanal Forest Division for inforrnation and necessary action.
Ccpy lo Factory Marager, Hinduslan Unilever limited, St Mary's Road
Kc,dailiaikanal-624 I 01

Clcpy to lhe Principal Secretary/Chairman(FAC),Tamil Nadu Pollution Control l3oard, Guindy,
Cherurai- 600032
Cr>py to the Chief Conservator of Foresls, Dindigut Circle for information
Copy to Ti Section for information
Copv to stock file WL5

's

Location Collection to be done Pambar Shola (43 location )

Plant sar:rplcs Tree bark, bush, shrub, grass (5009 to 1kg)-/ 3- 5 samples
to be collected
Lichen- 100 g to 200 grarn

Soil & sedirnent 1kg

water sample 1L

Fish Sample( if available.) 500 gto 1 kg

Pambar River

6to81 of three zones of Parnbar River
(upslream, dowrstrgam up to Kumbakarai
falls,downstream beyond Kumbakarai' falls)

,o l't'n'1 ,

1i.uc copy/by
Su k),

H,"
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PROCEEpINGS 9F THE pBrNSrpAIr CI{rEF CONSERVATOR. OF FOREST ANp
cHIEF YrLpLr4E \\ARpEN. CHENNAI -ls

Prcscnt : Thiru.S:r nj ay Ku m ar Srivastava I.F.S.,
PERMIT FOT qNTERING INTO KPDAIKANAL WILDLIFE SANCTUARY AND

CqLLECTTON Or SAMILES
Ref.No.WL (A)/ 13028(l) -2019 Dated: 30 - 10-2019
Permission No:-71

Sub TNPCB-industries *Remediation of rnercury contaminated site of
IWs.Hindustan Unilever Lirnitect. Kodaikanal, Dindigul District-Hon'ble
National Green Tribunal,Principal Bench, New Delhi order dt 01.11.2018(in
O.ANo 21112018 filed by Tliiru.Navaroz Modi) -to conduct the detailed site
assessment /ecological risk assessment study to be carried out in Pambar
Shola including river in downgradient of closed thermometer factory to assess

the Environmental and Ecological impact-Order issued

Ref l) Principal Chief Conservator of Forests and Chief Wildlife Warden letter
rro WL -s(A) / 13028 12019 dated 28 - 06 -2019.30.08.2019 and
03. 1 0.201 9

2) Hon'ble National Green Triburral ,Principal Bench, New Delhi order dt
01.11.2018 filed by Thiru. Navaroz Modi)

3) Principal SecretarylChairman(FAC),Tamilnadu Pollution Control Board,
Guindy. letter no T2iTNPCBi F.36448/ 27 568/DGLI20l9 dt 24.05.2019

4) M/s.Hindustan Unilever Limited. Kodaikanal , letter dated 23.04.2109
5) The Chiet' Consen,ator of Forests. Dindigul Circle letter no

s99912010 /Dl dt 18.10.2019
6) The District Forest Officer &Wildlife Whrden, Kodaikanal Wildlife

Sanctuarv letter no 3929 /2010 /D2, Dated.14,10.2019

In the letter 4'l' cited. permission is requested b,u Hindustan Unilever Ltd ,

Kodaikanal to carryout the detailed site assessment /ecological risk assessment

study in the Pambar Shola including river in downgradient of closed thermometer
factory to assess the Environmental and Ecological impact by M/s.Hindustan
Unilever Limited, Kodaikanal through National Environmental Engineering
Research Institute (NEERI),Nagpur and Forest College and Research Institute
(FCRl),Coimbatore and also collection of soil and water sarnples from Pambar
Shola and Pambar river in radient of closecl thermometer factory boundary
located in forest area of Kodaikanal Wildlife Sanctuary on every Friday of the week
for entire remediation period of one year from May 2019 to April 202,0.

2. In this regard. permission is hereby granted, under Section 28 (l) of Wildlit-e
(Protection) Act, in accordance u'ith the orders of the Hon'ble National Green

Tribunal.Principal Bench, New Delhi order dt 0l .1 L2018 (in O.A .No.2l I of 2018 filed by
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l'hiru. Navaroz Modi). sub.icct to tlle usual terms and specilic conditiorts to be 1n16 dsu'n

b1'thr: District I;orest Oflrcer and Wildlife Warden, , Kodaikanal Forest Division.

3. The Hindustan Unilever Ltd. Kodaikanal should abide by the terrns and conditions

stipu ated b-v the District Forcst Officer. Kodaikanal Forest Division concerned. Betbre

comrnencemenl o('the above rrientioned rvork in Kodaikanal Wildlife Sanctuary. the,r'

shou[d obtain prior perurission lrorn the District Forest Olficer concerned lbr collection
ol'albresaid soil arrd water sarnples as per the conditions stipulated by him. 1'hey should

not (ause an1'damage to Wildlife and Forests. 'fhe following condition shall be tbllo,uved:

i) The applicant should contact the concerncd Forest Rangers/Foresters and

intirrate them in advance about their visits.

ii) The location of soil and r,r,ater samples collection may be approved by the

District Forest Ofllcer. Kodaikanal Forests Division. The quantitv of' soil and rvater

sample requestecl as per the -|NPCB 
approved rnonitoring lramervork ma1,' also be

app:oved b,v- the District Forest Ollcer.
iii) The Hindustan Llnilever Ltd should not collect or disturb arrl' stone and

boulders from aforesaid areas.

iv) The Hindustan Unilever Ltd should not collect and or disturb any t)ora and

tauna species

v) The District Forest Officer is request to ensure that collection ol'soil and water
sarrples should be done in presence of Field statl

vi) The applicant should send ts,o copies of the soil and watcr analysis report both

in the hard and soft copy-. every three months to the District Forest Ofhcer and to this
oflice.

vii) The applicant should send nvo copies of final report (both in the hard and soft

copy) to this <lfTice and to the District Forest Ofticer,, Kodaikanal Forest Division .

viii) The department rvill not be held responsible for any conf-lict and ior accident
rvlticlt may' take ;:lace due to Wild animal attack lfire during their collection period.

ix) 'Ihis perrnission u,ill be sub.iect to revision icancellation if any violation is

x)This perrnission rvill be subject to revision /cancellation based on the v
completion of the work b1, the Institute. T'he revierv rvill be held after 6 month from the

drrte of this permission
[-.&^. dqw \,

PRTNCTPAL CHIEF CONSERVATOR OF FORESTS
.AND CHIIF WILDLIFE WARDEN

A
V{

"{to
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To
Factory Manager,
Hindustan Unilever limited
St Mary's Road
Kodaikaikanal-624 I 0l

Copy to the District Forest Oflicer. Kodaikanal Forest Division tbr intbrmation and

necessary action.
The District Forest. Otficer, Kodaikanal Forest Division is requested to permit the

Hindtrstan Unilever Ltd to collect afbresaid samples in aforesaid area in Kodaikanal
Wildlife Sanctuary for a period of one i-ear from November 2019 to October 2020.
subject to the usual terms and specific conditions.m t

\3

AND CHIEI' WILDLIFE WARDEN

Copy' to the Prirrcipal
Chennai- 600032

Tarnil Nadu Pollution Control Board, Guindy,

Copy to the Chief Conservator of lrorests. Dindigul Circle lbr infbnnation
Copy to Ts Section fbr information
Copv to stock file WL5
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DIRECTORATE OF INDUSTRIAL 
SAFETY AND HEALTH 

LICENCE BOOK 

[Under Rule 4 (6) of the Tamil Nadu 

Factories Rules 1950] 
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Sir,

;,ffi6w
i.-ALra\\,
]c\TTT

Tamilnadu Pollutiol tgn!reI traAd
---i-

sub: TNPC Board Industries M/s. Hindustan unilever Lirnited

Kodaikkanal - Soil Remediation and associated civil works - Reg'

Ref: Your letter No.233120 17 El Dated: 03 '08'2018'

With reference to the above, I am to inform that the Board has already given

permission to the unit M/s.Hindustan Unilever Limited, Kodaikanal for carrying out soil

remediation and associated civil works vide its letter No: T2/TNPCB/F.364481 275681

DGLI}O|S Dated: 04.06'2018 (Copy Enclosed)'

Hence, the application received from the unit of M/s. Hindustan Unilever

Limited may be considered to carryout the above works.

The receipt of the letter may be acknowledged'

Encl: Board's letter dated: 04.06.2018'

L fk',e{q
District Environmental Engineer.

TNPC Board, Dindigul.

Frorn I To

Thiru. R. Mathivanan,M.Tech., I fne Commissioner,

District Environmental Engineer, I t<odaikanal Municipality,

Tamilnadu Pollution Control Board, I I(odaikkanal,

Collector Office Campus, I Dindigul District.

Dindigul - 624 004.
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BEFORE THE NATIONAL GREEN 

TRIBUNAL (SOUTHERN ZONE)  

CHENNAI 

 

ORIGINAL APPLICATION NO. 161 

OF 2021 (SZ) 

IN THE MATTER OF: 

Tribunal on its own motion Suo-Motu based On 

the news item published in Deccan Chronicle 

newspaper Chennai Edition dated 24.06.2021, 

under the caption “Penalise Company for 

dumping toxic waste in Kodaikanal: Activists and 

the New Indian Express newspaper Chennai 

Edition dated 25.06.2021 Under the caption 

“HUL Begins Solid-Remediation works in 

Kodaikanal” 

        

            ... Applicant  

Versus 

The Chief Secretary to Govt. of Tamil Nadu  

and Others                

… Respondents  

 

 

Joint Inspection Report in compliance of 

Hon’ble National Green Tribunal, Southern 

Zone, Chennai order dated 30.07.2021 in OA 

No. 161/2021 (SZ) regarding remediation of 

mercury contaminated soil at M/s Hindustan 

Unilever Limited (HUL), Kodaikanal  

 

 

 

 

 

Advocate D. S. Ekambaram 

 

COUNSEL FOR CPCB 


